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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 527/2022

In the matter of;

Nand Lal ..Applicant
Versus

Dharmendra Tomar & others ...Respondents

ACTION TAKEN REPORT ON BEHALF OF I&FC Deptt, GNCTD IN
COMPLIANCE TO THE ORDER DATED 12/10/2023

IT ISMOST RESPECTFULLY SHOWETH :-

1. That this Hon’ble Tribunal vide Order dated 12.10.2023 was pleased
to direct that Action Taken Report be filed by the concerned
Executive Engineer, I&FC Deptt., GNCTD.

2. That the twitter complaint was made by applicant Sh. Nand Lal
complaining that garbage is being collected without authorization on
a large size plot approx. 2000 sq.m. near Rampal Chowk, Sabhapur
Village. It is respectfully submitted that the said twitter complaint
was never forwarded to I&FC Deptt. (CD-1V). However, in any
event, I&FC Deptt. has never dumped any garbage in the subject

vacant plot as alleged by the applicant or otherwise or at all.

3. That a joint inspection was carried out by DPCC, MCD and Delhi
Police on 04,08.2022 along-with the applicant Sh. Nand Lal for
which no intimation was given to I&FC Deptt. (CD-IV).

/@;
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That, Sh. Mohan Singh Bisht Hon’ble MLA, (AC-70 Karawal
Nagar), vide his letter No. MSB/MLA/KN/2022/19 dated
05.01.2022 had requested the I&FC Deptt., that levels of some of the
streets under Kaushal Puri, Chauhan Patti situated in their Karawal
Nagar Constituency are lower as compared to the main road. It was
further suggested that the desilted sand mix carth coming from
Bhagirathi water treatment plant and lying on the bank of Escape
Drain No. 1 could be used for filling in the streets. Copy of the
letter dated 05.01.2022 is enclosed herewith as ANNEXURE-1.

That Bhagirathi water treatment plant is operated by DJB (Delhi Jal
Board) . The Ganga Water is being utilized in water treatment plant
and huge quantity of sand is directly released in Escape Drain No.l
belonging to I&FC Deptt. Considering the request from Hon’ble
MLA in large public interest, the provision of filling of desilted sand
mix earth in the low-level streets was made utilizing the quantity of

desilted sand mix earth.

That since the streets of Anuvrat Vihar were at very low level and
water accumulates during rainy season, the said work was carried
out to raise the level of streets by filling up desilted sand mix earth.
Thus, the desilted sand mix earth released into the Escape Drain No.
1 by the Bhagirathi water treatment plant was removed from Escape
Drain No. 1 and was further carted to these streets and then leveling
and dressing was done. The photographs of streets filled with
desilted sand mix earth are enclosed herewith as ANNEXURE-2.

That in addition to the above, DPCC addressed a Show cause notice
to Sh. Vijender Chaudhary vide letter No.DPCC/CMC-1/Sabhapur
NGT/2022/1045-51 dated 28.07.2023 wherein DPCC has sought to
impose maximum EDC @ Rs. 5,00,000/- (Rupess Five Lakh only).

=
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Copy of the letter dated 28.07.2023 is cnclosed herewith as
ANNEXURE-3. Subsequently DPCC has addressed another show
cause notice to Principal Sceretary, 1&FC Deptt. vide letter No.
No.DPCC/CMC-I/Sabhapur  NGT/2022/1201 dated 13.09.2023,
Wherein DPCC has imposed levy maximum EDC @ Rs. 10,00,000/-

(Rupess Ten Lakh only). Copy of the letter dated 13.09.2023 is
enclosed herewith as ANNEXURE-4,

That in light of factual position the I&FC Deptt. has submitted their
reply to Incharge, CMC-I, DPCC, GNCTD vide letter No. EE/CD-
IV/8.D.-I/Court Case/2023-24 /01-08 dated 03.04.2024 requesting
therein that levy imposed of Rs. 10,00,000/- (Rupees Ten Lakh only)
for Environment Damage compensation (EDC) should be waived off
being unwarranted and unjustified. Copy of the letter dated

03.04.2024 is enclosed herewith as ANNEXURE-5.

The Action Taken Report may kindly be taken on record.
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I\ \'mt pw nt hﬂ 2//d ce. dclln ovt. nic.inlth Nos, 23815352, 23&15456 \
. No. BPCC/CMC: 1/Sabhapuv\GTpozz/ m . _g g } ’f e <, Dﬁ cd ,{y/b'f 242
Lo, T . :‘ I/ l’.)y,m,
Vijender Choudhary, -
Near Rampal Chowk, 7
Sabhapur IExtensiop (fw Dy
Delhi- 110094 - \\-r'; Datpug
\%*c.h\w 6» NC' ‘ : o
Subject: Show Cuuse Notice [y Tuyhowme .;U),qmagcs Qggnpcqmtmu u/s ,;:,;(A)
(Preyention & Contral oﬂ’pumiou) Apt, 1974 Jand. u/s\SL(A g; {N! (L’}evcntmu & Conuol of
pollution) Act, 1981, e : SRR Qﬁ‘f\'a
: g4 ‘ ()
Ref: Regarding NGT magterin OANQ.,SZ?/ZOZZ “Nﬂml Lﬂl YsphﬂlllJPUdvﬂTomﬂ“&omels /D)'{ d}/ﬂ
R L A % |
e /uérk) ‘ - ‘ 4
[ 2959~ And whersa, OPCB mw@;“ dwqmms inder wﬂquls(la(b) efth@Au{P;evanmn& Gontml °f /
o Pollution) Acl, 1981 on 02. 0] 201910 DECC.In. qamP‘@ﬁlqgwgysgpn-oﬁ umgsmmt;lbun BNG a5

W ‘t.l'l - . !
~J Tuel. CPCB has dirccted1p i5sug: Olpﬁl}w tions 10.all such'indystrial waits in ‘Delhi wh@rs: PNGsupply M"’] JGB
d :

=,

“’ "/_ is available and mdusu'y haqutsbme t PIEG, it RANY
£
e And also, in pussuATY 1o, e order gatccl;o;,lzlz‘mﬁ of Hon'ble Sypreme Gourt of,lndwrm Ihc
57 matter of M.C.Mehta Ys Union qﬁ Lné}nv&ﬁqtﬁhg ,ycgard;gg ain quality. 'Graded. I}c;ﬁp@me ‘Agtion Blan
7 '-(*\J (GRAD) has heen notified: by. Tha Mlmwy Qf r;sts & Clin hange::Goyt. of India on

) o 12.012017 for mplementqtmn ougb : onm enk Pellyion: ( ventic di Cqmml) Aithority
~".;\ > (EPCA). ERCA has jssued-yarious, diregtjons.to the Goyt of NCT of Dglhi ‘to control ajr pollu;m vide
' letter dated 25.10.20.19, keeping in|view of the deteriorating ambxeut air quahty

And whereas, ,qu;.’bl,é Sup rmme Coyrt.of Judia, yhile hearing Wit Petition(s). No, 4&77/1983
in the matter of M,C. Mehta Vs Union of I.l}dn & Others, has, papggd order op 04{,11.2(11.9 and
dirccted to close dawn the industrial um;s whlgl; are. Qb,]ectionabh; aggl saddlp the ugspgnslb;hry of
compliance of the ‘ordey ;u,p:on the respe(;twe Zonal Deputy Qprgmsslpner of)! the Mumupal
Corpoxafions. ‘ =

And whereas, Hon'ble Nm oqal Gxeen 'Inbunal vide orders dated 05.08,2019. & 19,11, 2019 in OA

No. 601/2018in the mattey af "Ma)}ﬁuk Mmmha: & Paras Smgh, chorpgr, the Times.of India. Ys, Gowt, of

Delhi &Qrs.” has also directed cllpsun';. qf 1mpcqm§sgble Andustrial wpits in residential/ non- -confirming

/(/o areas of NCT of Delhi and- lavymg Epyuqumeutal Gompensation (EC) for the damage ca\ised by illegal
, j opetation keeping in,view. the ‘Boll ters Pay Principle’

(P H ‘ol
d/ Apd wheneaﬁ, in complmnce Qf ‘I'wjtte; complamt regarding. yse-o

colonies sireet at Kaushalpuri, Chaul ap! Patt; Ambo Colony.and Anuvart Vihar {on was cprrie
mpcp Qfﬁcmls nud *LF wa; qbscwgﬂ tlaat ggubnga angd solid. \W}Stﬁ is Qemg colleoted
without anthorjzation on-a lmge sxzc pllol approx-2000: sqmt.pear RampaliChowlg S.lbhﬂpur Village.and
dumped on suects of above mmmoped qoloruustfq; Toad conmucuon '

?’/8 12 And whereas, in camphp.n le of GT ordca OA No. 527/202" fNapd Lal ys. Dhr\maudra '1 omar. &
Others” a joint mspocupn by DPCC,. [OD and Delhi Police had been conducted on 04,08.2022 1p'laok
into issues raised in the said apphcptxon‘ The uppllcant has alleged that drain silt and other splid waste are

C‘FJ being deliberately dumped:-on snacts off Anuvmt\hhar, abhapm V:snr Delhi. .

\
Following were the observauons of mspecnom

__————L-—‘—_—‘—__-‘—_—._"
i, Garbage is being r;ol.lc.ctcd without authorization on a large size plot approx 2000 ygmt near
AE "E 9 Rampal Chowl\, ‘iabhapur'Vlllm,u ‘ —_—

I
o P T T

smad an cheeof no 13,4 and main voad Apuyrat




. lavied upon you/ conﬁrmcd wuho\ﬁi aniy ﬂmr refe nce'm tlnsmegzud

¢ - ‘ : o

thoy had informed tlmt worl:wag being earried out: by the local MLA i

Jurisdiotian” of" MCD apd 1hlmk ls lJGIllb_L,___L_t:(] oul by llrl nation and -Flopd; (,omml
‘ De ©n ) | g “-.,‘ »"_.”‘"‘p g
—Eﬁlm]omu&iufl.)?% i ,L o ' i o
And wlmmaa, in.acegrdance to ani,ronuwnlu[ Damags: Cplnpcllaallon cxplamul l)y Hcm hlf‘c I}J'HJ([
explained in the' \'nutter of Vnrdhnmim Kquthk.*ys Umbn Of 'India’ & Otherssin MA Noy, 360,0 2010
EDC is based on the size of plot area, The plot size in present cgse is ranging upprommqtely 2000 sqm ,
iwhere garbage is bctng dumped Imd there after being,utilized for the construction of the streets at Anuvart
Vihar Colony, Spbhapyr Vistar, ﬂ‘hg said situation of dumping_ the garbage and usape of it for the
construction is causing pollution in both ways |¢: air and water as'dumping of garbage on unpaved soil
may lead to ]eaphnte Tespongible: ﬁ)r grouud wnter pollutmn | . _ sl

i

And wherogs, in ubscncc of de!‘ nlle piot ste‘ bfhe stroets. whe;e garbage is bemg umd ignot

measureable,. therefow DPCO. jq lcﬂ,ynlh anj| opttpn to! lavy mnxmum»EvDC @ Rs,.5;00 000/- (Rupccs
Tive Lakhs only) in case of air pollutiéh’ hnd af" ‘the " same ' time~ polfuter“is ‘also” lmble to pay the
environmental. compensation -for water pollition: ilso ;- Consideripg the uniformity of EDC, an equal
‘amount of EDQ, ltmeci dn:qaso: of ai ,olhmon slmll be-extended to watcr po]lutmn

And whcreas Dalhi\quld Op'OonLrof q,prmhlrtec has t,lemded ‘fvfuy T_he Jjnwronment.ll ])'nﬁgns
Compensation L@DC)of R0, 00, 00[)(‘- (Rupees Ten Lalklis &n]vr should not be: Iev;ecl upon ‘the

Irrigation,and Il uqﬁ Cont(olDapnnhnont (xoytT [gThi and plo of.owner- .
~—

And whej;cas,‘ Distrlot iaglquaw (North East) qha[l initidte .an; enquiry for 'phe Edld vloJatxou
causing the env:romnental pollut:on and proccedmgs shall be undertﬂken to-recover the said EDC,

) And whereas, Dapu?y Commlssloner (Shn 1dara North), MCD sha,ll start its due process to clean
the sue to- prevent fijuther pollutic '.-fake nbbessary actlomag;unst ‘the pffenders/wo]atorsJresponmble
for the: pollutlo, .."fI'hef fcqst'“l,n\rov ..ill cleanmgﬂand mﬂmfaimpg‘tllﬁ"slta ‘can; bc recovercd from
offendcrfvmlator ; ;. . i ;

Yom rqp]y, (lf pny) aiqngl w;th §uppr-n:ti oouments -should reach this office. w;thln 15, d.lys

' from the date of issuéiof this!letter; *I‘u“caseuqﬁvfa)lurc' it w:ll be presumedthat: you have noth.mg te sy in

this regm‘d and the! aforementione prqposad EDC (Rs.:X0,00,000/~ (Rupees.'l‘en /Lakls- on]y) ) shall be

N '. J.‘", LNTEN . g
; !r i n:’ NN
Bt kg AL g :

Copy to:' wl l

. The Couuniséioner,Mﬁhicl
DBUJ1~100002 _ i “. k
J&Sﬁqmmw (I&FC);L M. .Bun‘d-Dfﬁc:a Complca,phnplr; Nugaﬁ De 1hi-110031",
| ";“. 1'.HIF “".‘ RS
3, Dislrict Magistrate (Nonh Hast), K Block DC Ofﬁce Complex,Nﬂnd Nagu Dﬁlhl-93_

'y ] & T I
4, Deputy, Co_nnmiqioue_:r_ﬁhahram l\ilorth MC,D GT Road near Sl,mymltil Qullege
5. SDM, Karawal Nagar j;Bldck v'ro’uu‘d f?ioor, DC Oﬂica Complex Nand ngnDcth-QJ ¥

6. MasterFile - A

7. Office Copy

N
iv.  MCD rcpw::cumhvolng]c[m‘lﬁu :1|‘l|\lH aren 5 on wnauthorized colonyund i ot “”d“ thé - “ﬂ
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‘ DELHI POLLUTION CONTROL COMMITTEE [ -
| DEPARTMENT OF ENVIRONMENT, (GOVTNQK NCT OF DELHI) N
| 5™ FLOOR, ISBT BUILDING, KASHMLL TE, DELHI-0 -
Visit us at: I}ll|1:Hd|)C(‘.LI(‘.Ihi"(wl.nir,lu | \ ‘) b“:{fﬂg '\

o DICC/CMC-USabhapur NGTR02Y (20 ) T Dued g 12/ o9) 2012

"‘Q\&Dy. Noah2d4....
A parealalat o /*

oo Seeretary,

Lrvigation & Ilood Control,
LM, Bund Office Complex,
Shastri Nagar,
Delhi-110031

Subject: Order for imposition of Environmental Damages Compensation u/s 33(A) of the Water
(Prevention & Control of Pollution) Act, 1974 and u/s 31 (A) of the Air (Prevention & Control of
pollution) Act 1981. .

Rel: Regarding NGT matter in OA No. 517!2()_21 “Nand. Lz'll.y,g-—Dlmrmeudrn"fomar & Others”

Wihereas, CPCB issued directions under section 18(1)(b) of the Air (Prevention & Control of Pollution)
Act, 1981 on 02.07.2019 1o DPCC in the matter of conversion of units in Delhi into PNG as EU&{?@PCB
has directed to issue closure directions to all such industrial units in Delhi where PNG supply is & ailable
2nd industry has not shirted to PNG. , '

And whereas, in pursuant to the order dated 02.12.2016 of Hop'ble Supreme Court of India in the matter
o[ M. C. Mehta Vs Union of India & others regarding air quality. Graded Response Action Plan (GRAP)

hus been notified by the Ministry of Environment, Forests & Climate Change, Govt. of India on
/12012017 for implementation through Environment Pollution (Prevention and Contro}y “Authority
T . (LPCA). EPCA has issued various directions to the Govt. of NCT of Delhi to control air pollution vide
jod L0 euter dated 25.10.20 19, keeping in view of the deteriorating ambjent aiv quality .

Aud whereas, Hon’ble Supreme Court of lnodia, while hearing Wit Petition(s) No. 4677/1985 in the
~ matter of M.C. Mehta Vs Union of India & Others, has passed order on 04.11.2019_and;c.li’rectedr._to
A close dewn the industrial units which are objectionable aud saddle the respousibility of compliance —
of the order upon the respective Zonal Deputy Commissioner of the Municipal Corporations.

And whereas, Hon'ble National Green Tribunal vide orders dated 05.08.2019 & 19.11.2019 in OA No. - R
L GUI/20180n the matier of “Mayank Manohar & Paras Singh, Reporter, the Times of India Vs. Govt. of -~ A
oy Dellin & Ors™ has alsp diregted closure qf,impermissible inqustrial, units.in residgnniall.:non-cont"u‘ming
VT eas of NCT of Delhi and levying Environmental Compensation (EC) for the damage caused by illegal i
operation keeping in view,the"'Pé'fl{lters'Pay'Pthci'lilc“ a T e .
'V A whereas, in compliance of Twitter complaint regarding use of garbage in the ‘constriiction colonies
O/ sueerat Kaushalpuri, Chauhan Patti, Ambe Colony and Aguvart Vihar, an inspection was carried out on
SN 30.06.2022 by DPCC officials and it was gbserved that.'é,e%’y.ﬁd solid waste is being collected without
Luthorizition on a large size plot approx..‘iGOO sq.mt. near ampal Chowk, Sabhapur Village and dumped
L streets ol above mentioned colonies for road construction. 3

A nd whercas, in complianee of NGT order OA No, 527/2022 “Nand Lal vs Dharmendra Tomar &

Others” @ joint inspection by DPCC, MCD o DelkrPafics Tad been condttted on 04.08.2022 to look

7)o issues raised in the said application. The applicant has alleged that drain silt and other solid waste are
being deliberately dumped on streets of Anuvrat Vihar, Sabhapur Vistar ,(Delhi.

a Following were the observations of inspection-
i Garbage is being collected without authorization o a large size plot appron-2000-sq.ut-Rear e
! Rampal Chowk, Sabhapur Village.
R Vas . The collected garbage and silt is then dumped on street no, 1,3,4 and main road Anuvral
/ . "
T ’/ Vihar, Sabhapur Vistar,

il Nund Lal (applicant) and other local residents wert contacted during the said inspection and

e ——

L ',.:.-:u—u'-uif.f?* ey had informed that work was being carried out by the local MLA. e S
oL 9 G i m Wf\mm :
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— =+ wiay
JuBRton of MCD ap 5 being carrieq Out by Irrigation and Flood Coptro|
Depanmcnt (1 & FCD). , 7

And Whereas, iy accordance 1o Environmeny) Damage Compens ion Cxplained by Hon'ble NGT
.cxplmncd in the mater of Vardhaman Kaushik vs Union Of India ,

'S based on e iz Of plot.area. The plog gize 111 "mﬁ’{ﬂh%ﬁ&{ﬂﬂgmg ipproximately 2000 Sq.nt., where
Sarbage i being dumped and there after, gEing%Mf‘d‘ o f‘\"?ﬁ,’”:‘-‘ﬂ uction of the SIreets at Anuvat vijyg,
Culonyt Sabhapur Vistay. The said situgfin of dyin} ﬁlﬁi?]?*ﬂurl'n&;c?}md usage of it for the construction j
| Causing: poHulion_ in both ways i.e. ait{ng wntu‘r‘-'as--uiu‘nlpmgfm‘.gm'bagc On unpaved soj may lead 1o
Iu'dclmlercspunsih]c lor ground waler p ‘Hutiun.----1m.......... e

) "-"-a..-.
And Whereas, iy fAbsence of definjte plot siz@f“mc Sticels where Barbage g boing used, is pot
Medsureable, therefore DPCC is lefy with an optian to levy maximum EDC @ Rs. 5,00,000/- (Rupees
Five Lagny only) in case of air pollutiop and at the same time Polluter s Y450 liable to pay the
Civironmenyy| Compensation for water pollution gls Considering the uniformity of EDC, an equa) 5
aount of EDC, Jeyjeq in ease of gjr Pollution shalj pe extended to wage, Ppollution,

And Whereas, DPCC vyige letter_J? NQ DPCC/CMOI/SabhaEuI'_EQIﬁ022/1_045-5J dated 28.07.2023
0,0007=

had issyeq Show Cayse Notices fop Environmenty Damages Compensatioy (EDC) of Rs, 10,0
(Rupees Tey Lakhs only) upon the Irrigation ang Flood Contro) Dcparlmem, Govt. of Delp; and plot
owner /g Vijendey Choudhnry, Near Rampy| Chowk, Sabhapur Extensiqn, Delhj- 110094,

- ]
And Whereas, No reply has beep received in this office from your side til] the date of issuance of this
letter,

imposition of EDC upon Irrigatioy apg Flood Cantyg) Department, Govt, of Delhi, L.M. Bugg'~+. .
qmcu Compley, Shastri Nagar, Delhi-110031, Therefore You are hereby directed 1o deposit N
Eavironmengg Damage Compensation (EDC) of R, 10,00,000/- (Rupees Tep lakh only), a5
per DPCC policy dated 30.03.2022, in the form of DD, in fayoyr of DPCC within 15 days from
185U of the sajd dh'ecnons/m‘der‘ for violation Observed by Joint team during inspection, Further
leessary action yndey the relevapy. Provisions of the saiq Acts/Ryles ingluding: launching of
Prosecution eie, shay| be J'nitiarc&-withml'furrher comxhu-nication.

’!‘iﬂsﬁw‘ﬂm@'mﬁ?mpﬁem Atgljlorityi if_PPCC.

Yours sincerely

Hncharge, CyC-

o F oy
‘ -mn miss‘im-?ér, &1&11:'9@'.(—3575:@56 Ommﬂlmgﬁimwﬂd,ﬂ&% e
Delhi-100002, 2 Cw
2. District Magistrate (North East), K-Block, D¢ Office Complex, Nand Nagri, Delhj-93, bl
3. Depury Con'|m|'ssioner. MCD (Shahdm'a-Nonh), Keshay Chowk, GT Rd, Neay Shyam La] °
College: Shahdara, Delhi- | 1032, '
4 SDM, Klurmvnl Nagar, J-Black, Ground Floor, DC Office Complex, Nang Nagri, Delhi.93,
3. Master File ' o _(‘\.3'!:;-“4('. JMH =
0, Otfice Capy [(',‘vl‘ ‘ . ;( . |
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No. EE/CD-IV/S.D.-I/Court Case/2023-24/ ' Date.
Pl'\),
Sh. P.S Pankaj,
In charge, CMC-I,
Delhi Pollution Control Committee,
Govt. of NCT of Delhi,
4th and 5th Floor, ISBT Building,
Kashmere Gate, Delhi-110006.
Sub:- Show Cause Notice for Environmental Damages Compensation u/s 33 (A) of

the Water (Prevention & Control of pollution) Act, 1974 and u/s 31(A) of the
Air (Prevention& Control of pollution) Act, 1981.

Ref: Regarding NGT matter in OA No. 527/2022 “Nand Lal vs Dharmendra Tomar &

Others”
Sir,

Kindly refer to your vide letter No. F No. DPCC/CMC-I/Sabhapur
NGT/2022/1201 dated 13/09/2023 which addressed to Pr. Secretary, I&FC Deptt,
GNCTD and also previous letter F No. DPCC/CMC-I/Sabhapur NGT/2022/1045-51
dated 28/07/2023, which is addressed to Sh. Vijender Chaudhary in respect of above
said N.G.T. matter.

Further, this office has also received a  vide letter no
SDM/KN.F.P.A.86/2024/181 dated 06/02/2024 through higher officer, which is from
$.D.M. (Karawal Nagar), Govt. of NCT of Delhi vide which a Demand Notice for
recovery of Rs. 10,00,000/- (Rupees Ten Lakh only) for its realization as area of land
revenue has been demanded.

In view of above, the following submission in respect of CD-IV, [&FC is as
under for kind consideration:-

L. Regarding the twitter complaint made by applicant Sh. Nand Lal regarding
Garbage is being collected without authorization on a large size plot approx.
2000 sqmt near Rampal Chowk, Sabhapur Village, it is to inform that the twitter
complaint is not forwarded to I&FC Deptt., moreover, [&FC Deptt. had neither
dumped garbage in the vacant plot nor the garbage lying on the plot has no
concerned with CD-1V, 1&FC Deptt. as alleged by the applicant.

2 That joint inspection has been carried out by DPCC, MCD and Delhi Police on
04.08.2022 along with the applicant/petitioner Sh. Nand Lal for which no
intimation was given to CD-IV, [&FC Deptt.

3. That, Hon’ble MLA, AC-70 Karawal Nagar, Sh. Mohan Singh Bisht vide his
letter No. MSB/MLA/KN/2022/19 du 05.01.2022 had requested to I&FC
Deptt., that levels of some of the streets under Kaushal Puri, Chauhan Patti
situated in their Karawal Nagar Constituency as compared to the main road are
down. The desilted sand mix earth coming from Bhagirathi water treatment
plant and lying on the bank of Escape Drain No. 1 can be used for filling in the

streets, so that the local residents may gel relief from hellish life.



4, That Bhagirathi water treatment plant is operated by DJB (Delhi Jal Board) . ~
The Ganga Water is being utilizeégwnter treatment plant and huge quantity of
sand are directly released in Escape Drain No.| of 1&FC Deptt. Considering (/!;
the request from Hon'ble MLA in large public interest, the provision-of filling !
of desilted sand mix earth in the low level streets was taken. Wherein the
quantity of desilted sand mix earth was utilized.

S. That since, the streets of Anuvrat Vihar were at very low level and waler
accumulates during rainy season, they said work was carried out to raise the
level of streets by filling up desilted sand mix earth. The Bhagirathi water
treatment plant release desilted sand mix earth into the Escape Drain No. |
which was removed from Escape Drain No. | and was being further carted to
these streets and then leveling and dressings has been done. Some of the
photographs of streets filled with desilted sand mix earth are enclosed for ready
reference.

0. In addition to above, the point wise reply on the observations are as under:-
1. 1&FC Deptt. has not dumped garbage on Rampal Chowk, Sabhapur Village.

II.  Only desilted sand mix earth release from Bhagirathi water treatment plant into
the Escape Drain No.l lying near RD 900m was carted to street no. 1,3,4 and
main road Anuvrat Vihar, Sabhapur Vistar.

III.  I&FC Deptt. has not been called for the inspection.

[V.  The clarification given by MCD has no concerned. The development work of
unauthorized colonies in Karawal Nagar Constituency has been
assigned/entrusted to DSIIDC & not to I&FC Deptt..

In view of the above, it is requested that recovery of Rs. 10,00,000/- (Rupees Ten
Lakh only) for Environment Damage compensation (EDC) should be waived off in
the light of factual position explained above.

Your faithfully

—

(SUDHEER KUMAR ARYA)
EXECUTIVE ENGINEER CD-IV
No. EE/CD-IV/S.D.-I/Court Case/2023-24 / &, Date. }5\\\-\\ 1N
Copy to:- \\
1. The District Magistrate North- East, K-Block, DC Office Complex, Nand Nagar, Delhi-110093.
2. The Deputy Commissioner, MCD (Shahdara North), Keshav CHowk, GT Road, Near Shyam Lal
College, Shahdara, Delhi-110032, .
3. The Chief Engineer, Zone-1I, I&FC Deptt. GNCT of Delhi, L.M. Bund Office Complex far your
kind information.
4. The Superintending Engineer FC-I, I & FC Deptt. GNCT of Delhi, L.M. Bund Office Complex
for your kind information.
5. SDM, Karawal Nagar, J-Block, Ground Floor, DC Office Complex, Nand Nagri Delhi 110093.
6. SHO, Police Station-Preet Vihar, Delhi.
/7.’ Assistant Engineer-I, Civil Division-IV to pursue at his level,
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